
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

WEDNESDAY, THE THIRTIETH DAY OF OCTOBER

TWO THOUSAND AND TWENTY FOUR

WRIT PETITION NO: 30237 0F 2024

[ 34't8 ]

ed about 19 Years'
Tank, HYderabad.

...PETITIONER

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

Between:

AND

1

Sveda Yumna Sakeena, D/o Syed Yaseen Shareef' ag

6li:.t,io.llii, n6l H. rlo. i o-z-z8dll 3, Flat No 502' Masab

The State of Telangana, represented by its Prin-cipal Secretarv Medical and

Health Family welfare o"p"i".i5iti]5J&ti"'iii[ e'Iildings' Hvderabad- 500055

Kaloii Narayana Rao University of Health Sciences' represented by its

regidtrar, Waranagal
2

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ, order or direction more in the nature of writ of Mandamus

UlAll226oftheConstitutionoflndia,declaringlnstructionNo.softheNotification

dated 29to9t2024, for exercising web options for the first phase of counselling for

admission into MBBS/BDS courses under the management quota for the year

2024-25as illegal, arbitrary, and against the principles of natural iustice in terms of

Article 14 of the Constitution of lndia and consequently' direct the respondents to

provide an opportunity to give an web-option for seat allotment in any college

affiliatedwiththerespondentsbythepetitionerandalternativelydirectingthe

respondentstoconsiderthepetitionerseligibilityforthecoursesonparwiththe

other candidates by placing the petitioner role number 4201300283' secured rank

of 361632 in the eligibility list in the B and C category for allotment of seat'

I



lA NO: 1 OF 2024

Petition unde'r section 151 cpc praying that in the circumstances stated in
the affidavit filed in ;upport of the petition, the High court may be preased to Direct
the respondents to rermit the petitioner to give web options for alotment of seat in
any college or direr:ting the respondents to consider the petitioner,s erigibirity for
the courses on par rith the other candidates by pracing the petitioner rore number
4201300283, secur'd rank of 361632 in the erigibirity rist in the B and c category
for allotment of seat pending disposal of the above writ petition.

Counsel for the Petitioner: SRI T. SHARATH

Counsel for the Resipondent No.1: SRI T. RAMESH,
AGP FOR MEDIiAL HEALTH FW

counsel for the Res pondent No.2: sRr A. PRABHAKAR RAo, sc FoR KALOJT
NARAYANA RAO UNIVERSIry OF HEALTH SCIENCES

The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTIC E AIOK ARADHE

AND

TIIE HON'BLE SRI JUSTICE J.SR.EENIVAS RAO

WRIT PETITION No.3o237 of2024

ORDER: (Per the Hon'ble the Chief Justice Alok Aradhel

Mr. T.Sharath, learned counsel for the petitioner'

Mr. T.Ramesh, learned Assistant Government Pleader

for Health, Med,ical and Family Welfare Department for the

respondent No.1.

Mr. A.Prabhakar Rao, learned Standing Counsel for

the Kaloji Narayala Rao University of Health Sciences

(hereinafter referred to dS, "the University") for the

respondent No.2.

2. In this writ petition under Article 226 of the

Constitution of India, the petitioner has assailed the

validity of instruction No.5 of the notification dated

2g.O9.2O24 which provides that in case a candidate does

not exercise web options in the first phase of counselling,

the candidate thereafter is not eligible to exercise web
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options in subsequent phases of counselling tc prevent

seat blocking.

3. Facts giving rise to filing of this writ petition briefly

stated are that the petitioner appeared in the NEET UG

Examinatic n. The University issued a notification dated

17.Oa.2024 for exercising web options for the first phase of

counselling for admission to MBBS/BDS course for the

management quota. According to the petitioner, she did

not notice the information given to her and did not exercise

the web olrtions and the portal subsequenfly closed on

23.08.2024

4 . Being aggrieved, the petitioner submitted a

representation on 16.10.2024 which was rejectecl b1, an

order dated 21.1O.2O24 in view of the mandate contained

in the instruction No.5 of the notification issued by the

University da.ted 29.09.2024. Hence, this writ petition.

5. Learned counsel for the petitioner submits that the

instruction No.5 of the notification dated 29 .Og.2024

provides for intimation by SMS only and in c;1ss 2
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candidate misses the SMS, the candidate may not be able

to exercise the web options. Therefore, the aforesaid

instruction is arbitrary ald violative of Article 14 of the

Constitution of India and is liable to be struck down'

6. We have considered the submissions made by the

learned counsel for the petitioner and have perused the

record.

7 Before proceeding further, it is apposite to take note

I
I

of the instruction No.5 of the notihcation dated

29.09.2024, which is extracted below for the facility of

reference:

"5) Candidates notified in the Provisional final

merit list are informed that if they do not exercise web

options in the hrst phase of counselling, they a-re not

eligible to exercise web options in subsequent phases of

counselling to prevent seat blocking''

B The petitioner with her eyes wide open appeared in

the NEET UG Examination arrd was aware of the

instruction No.5. The first phase of counselling has

\
t

already been held between 30.O9.2024 to O2'7O'2024' It is
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not in dispute that thereafter the second and thirrl rounds

of counsell ng as well the counseiling for filling up rhe stray

vacancies are over. The cha1lenge to the zrforesaid

instruction is nothing but al afterthought. It is not the

case of thr: petitioner that she was not sent notice for

exercising the web option by the University. Even

otherwise, the instruction No.5 which provides for

information to indicate web options, to be sent through

SMS, cannct be treated as arbitrary.

9 . The v.rit petition is misconceived and the same is

therefore dir;missed.

Miscellaneous applications pending, if an1,, shatl

stand closecl. However, there shali be no order as to costs.
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HIGH COUR-T

DATED:30111112024

ORDER

WP.No.30237' ot 2024

DISMISSING THE WRIT PETITION

WITHOUT CC)STS
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